
     
  

  

        

   

    
   

  
    

    
     
     
     
     
    
    
     
     
     

    

       
     

  

         
             

        
        

       

  

          
        

  

 

 

          

      



          

          

        

           

   

            

      
         

           

         

         
          

       

            

           

          

         

         

         

     

         

         

       

  

        

         

          

           

         

         

        

         

        

         



           

       

        

      

          
          

        

        
       

         

        
        

      

           

           

         
          

    

    

   
   

   

 
 

  

   

   

      
   

  

       

  



       

  

           

    

     

     

   

     

          

          

            

         
         

         
         

        
         

        
      

       
        

          

           
        

          

      

          
          

      
        

        

        

    

      



       

  

         

        

         

      

           

        

   

         

       

          

         

         

   

           
         

        

        

       
     
       

        

        
          

           

         

            

          

           

         
          

          

        

         
    



       

  

        

    

            

          

          

         

         

          

             
           

         
           

            

          
      

           

        

        

     

       

        

    

     

  

         
            

             
        

             

            

         
         

          



IN THE NATIONAL CO]IPANY LAW TRIBUNAL, MUMBAI BENCH

C.P. No. 3638/2018

allowed. At present, by an additional affidavit only 6 names (supra)

of the Board members have been proposed by the Union of India.

8.1 Further directed that the present Board of Directors be

suspended with immediate effect. The six Directors as reproduced

supra shall take over the R1 company immediately. Newly

constituted Board shall hold a meeting on or before Bth October,

2018 and conduct business as per the Memorandum and Articles of

Association of the company and the provisions of the Companies Act,

2013. Liberty is granted to the Board of Directors to select a

Chairman among themselves, Thereafter, report the roadmap to

NCLT, Mumbai Bench at the earliest possible not later than the next

date of hearing. The suspended directors henceforth shall not

represent the R1 company as a Director and shall also not exercise

any powers as a Director in any manner before any authority as well.

9. As a consequence of "Admission" of the Petition, issue notice

to intimate next date of hearing. The Petitioner is to serve copy of

this order along with Petition to all the Respondents. The

Respondents in turn may file their reply by 15th October,2018, only

after serving copy to the Petitioner. The Petitioner can file rejoinder,

if deem fit, by 30th October, 2018.

10. List for next hearing on 31st October, 2018.

RAVIKUMAR DURAISAMY
Member (Technical)

M. K. SHRAWAT
Member (Judicial)
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